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CUSTOMS. EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, WEST BLOCK No.2, RK.PURAM, NEW DELHI - 110066

SINGLE MEMBER APPEAL BRANCH
Appeal No. ~ ST/385/2007-388 /2007 — SM[BR] ’ Date 10/11/2008

Assistant Registrar
C.ESTAT,New Delhi

To: ‘
C.CE. INDORE

MANIK BAGH PALACE, POST BOX NO. 10, INDORE
452001 (M.P)

C.C.E.INDORE Appellant
Vs
SMT. SONA SHARMA Respondent

1 am directed to transmit herewith a certified copy of Final order No. 1423-1426/ 2008 SMIBR] dated 17.9.2008

passed by the Tribunal under Section 129, (B) of the Customs Act, 1962 & Financial Act 1994 relating to Service Tax

Qs
Assistant Registrar

(SM Appeal Branch)

Copv to:
1. Respondent

SMT. SONA SHARMA

545, RA] BHAWAN, C.P. COLONY, GWALIOR, M.P.
2. Adv. / Consult
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2. SHRIMANOJ SHARMA ‘ v

545, RA] BHAWAN, C.P. COLONY, GWALIOR, M.P. Assistant Registrar
%, SHRI NARENDRA SHARMA (SM Appeal Branch)

r

545, RAT BHAWAN, C.P. COLONY, GWALIOR, M.P.
SHRI RAMCHANDRA SHARMA
545. RAJ BHAWAN. C.P. COLONY. GWALIOR. M.P.
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE ‘
TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI L | '
v v“, l 4
Service Tax Appeals No.385-388 of 2007-SM (BR)

[Arising out of common Order-in-Appeal No.IND-I/80 to 83/2007 dated
11.4.2007 passed by the Commissioner of Central Excise, Indore (M.P.)]

Date of Hearing/ Decision:17.09.2008
For approval and signature:

Hon’ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
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CESTAT (Procedure) Rules, 1982.
2. Whether it should be released under Rule 27 of the : )

CESTAT (Procedure) Rules, 1982 for publication M : i
in any authoritative report or not? B ,Il .

3. Whether Their Lordships wish to see the fair copy : ; 5 I
of the Order? SRR

4. Whether Order is to be circulated to the Departmental : 74/) . |
authorities?
CCE, Indore . Appellant o
[ Rep. by Shri R.K. Verma, DR} AR

(1) Smt.Sona Sharma NEERNE
(2)  Shri Manoj Sharma BRI
(3)  Shri Ramchandra Sharma TRRLIRE

(4)  Shri Narendra Sharma ...Respondent . = :

[Rep. by None.] R

CORAM: Hon’ble Mr. P.K. Das, Member (Judicial) (ﬂ M ‘ T

‘o ,\H,‘Lédlo?,—sm N
(:‘ A g Q,& Order No.&. U\D:B ....... /Dated:17.09.2008 A S
Per P.K. Das : 'I
All the appeals are arising out of a common order and therefore, all {

are being taken up together for disposal. - g i '




